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' Member (A).

Heard Mr. N. Upadhaya, learned
counsel for the applicants and also Mre.
A, Deb Roy, 1

earned Sre CeGeS.Ce for the .
' respondents. ’

l
' -4

' The grievance of the applicants is-
implementation of the order of this

' Pripbunal passed in O.A. No. 299/1996
vide order dated 13.8.1997. This is |

parred by limitation under Rule 21 of
CAT Act, 1985 and hence the O.A. is

! non-

—

iiable to be dismissed.

The O.A. is, therefore, dismissed
on the ground of iimitation at the

admission stage itself.
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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH GUWAHATI

0.A. No. 3 of 2005.

SHRI SAJAL KR. DAS & OTHERS

veieerecennen. . APPLICANTS
- VERSUS -

UNION OF INDIA & OTHERS

SYNOPSIS

The applicants are the casual labourers in the
department of Telécomunication, presently known as
Bharat Sanchar Nigam Limited. The  applicants
alongwith other previously approached this Tribunal
by way of Original Application No.299/1996 for
redressal of their grievances that alt'hough the
casual labourers working in the depgrtment of
Telecommunication presently known as Bharat Sanchar
Nigam Limited (B.S.N.L.) are similarly situated with
that of the casual labpurers working in the
department of posts, but in their case certain
benefits being enjoyed by the éasual labourers of the

department of posts have not been extended.

. That this Hon’ble Tribunal disposed of the original

Application No.299/1996 by its judgement & order
dated 13th August, 1997 directing the respondents to
give the similar benefits as has been extended to the

casual labourers working in the depar’tmentf of posts.

Contd.../-




2.

That after the Jjudgement and order dated 13th
August, 1997 the Respondents Authorities filed a Writ
Petition being No.3007 of 1998 challenging the
aforesaid judgement and order but the Hon’ble High
Court was pleased to dismiss the same vide its
judgement and order dated 06-01-1999. The fact of
dismissal was not known to the applicants till
January, 2004. And after coming to know the fact of
dismissal the applicants submitted representation
alongwith the dismissal order but the same are still
pending for disposal.

That pursuant to the judgement and order dated 13th
August, 1997 of this Hon’ble Tribunal the Respondents
authorities regularised and granted temporary status
to the similarly situated persons {who were also the
applicants in O.A. No0.299/96 alongwith the present
applicants) of other telecom district of Assam
Circle. But the same has been denied to the
applicants and  hence vthis has resulted in
discrimination in violation of Article 14 and 16 of

the Constitution of India.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH AT GUWAHATL

( AN APPLICATION UNDER SECTION - 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT?1985 ) '

Title of the Case: O.A. No. 9O  of 2004

SHRI SAJAL KUMAR DAS & OTHERS

\

erivsssnemnennsnn APPLICANTS .
_VERSUS - -
UNION OF INDIA & OTHERS};
 vovomiwmsmsnnn RES PONDENTS .
INDEX
SL.NO. PARTICULARS PAGE NO.
01 - APPLICATION - 1-15
02  VERIFXCATION - le- 17
03 - ANNEXURE - 1 — -1
04 ANNEXURE - 2 -- 0-24
05 ANNEXURE - 3 - 25-
06 ANNEXURE - 4 -- 26
07 ANNEXURE - 5 -- QF-30
08 ANNEXURE - 6 -- 321-33
09" . ANNEXURE - 7(A)(B)(C) =-- 3L4-43
10 ANNEXURE - 8(A) (B) (C) -- LL-49
11 _ ANNEXURE - 9(A) (B) (C) -- 50- 5%
- For Use in Tribunal’s Office
Date of filling :
Registration No.

REGISTRAR

. Contd.../-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH AT GUWAHATL

-BETWEEN- "~

1. Shri Sajal Kumar Das,
S/0. Shri Lalit Mohan Das,
Village - Siddeswar,
P.0O. Katigorah,

Dist: Cachar, Assam. e

2. Shri Mrinal Kanti Namasudra,
S/0. Shri Mantu Kumar Namasudra,
Village - Balidhara,

P.O. Latu.

Dist: Karimganj, Assam.

3. Shri Jyotirmoy Das,
8/0. Sri Jyotindra Ch. Das,
Vill. Bakrihawar, P.0O.Kalinagar,

Dist. Hailakandi, Assam.

e BAPPLTICANTS
~AND -

1. The Union of India,
. : ) RepréSented by the Secretary,
Ministry of Communication,

Govt. of India, New Delhi.

2. The Director General,
Bharat Sanchar Nigam Limited,
New Delhi.

o .~ Contd.../-
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3. The Chief General Manager, B.S.N.L.,
Assam Telecom Circle, Ulubari,

“

Guwahati-7, Assam.

4. The General Manager, B.S.N.L.,
Silchar S.5.A., | |
L.B. Road, Silchar, Cachar, Assam.
5. The S.D.0.(Telegraph), B.S.N.L.,

Karimganj, Dist. Karimganj, Assam. ,

6. The S5.D.E., BSNL, Rodorpweghol, District,

Karimganj, Assam.

e RESPONDENTS

DETAILS OF APPLICATION -

PARTICULARS OF THE ORDER. AGAINST WHICH THE.

- APPLICATION IS MADE:

The instant application is diégg;gé praying ‘for
appropriate direction of this Hon’ble Tribunal to
the respondents to extend the similar bepefits and
treatment to the' casunal labourers viz., the
applicants in this instant app;icati;n as have been
extended to the casual labourers of thée Department

of posts.

Contd.../-
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2. JURISDICTION OF THE TRIBUNAL:

- The applicant declares that the subject matter of
the instant case is within the jurisdiction of the
Hon'ble Tribunal. ]

3. LIMITATION:

The applicanté further declare that thé‘ instant
appliéatioh has béen filed within the limitation
period prescribed under Section - 21 .of the
Administrative Tribunals'Acﬁ'IQBS. |

FACTS OF THE CASE:’

4.
4.1: - That in the instant application the agplicants Noqé}“
is the casual lapourer§k;nv£he Officé of the 'S:D.O.,
: Telegraph; B.S.N.L., K;;imganj, The applicants Nos;i;E'
& 3 are the césuél .lébourers in_ the ;ffice
of the S.D.Q., Badarpurghat(' District, Karimganj.
.Aécordingiy all of them have same 'catise' o-f action
and  relief sought'Afor qre'.alsok same. Thus the
instant application to be movéd uhdér'Rule 5(4) (a) of

t

the C.A.T.(Procedure) Rules’1987.

'4.2: That the casual labourers whose interest:are being

represented in the instant case have been continuing.

in their services in the Department of Tele-
s ,

communiication presently known as B.S.N.L. under the
General Manager, B.S.N.L., Silchar S.S.A., Assam

Circle. The applicants No}l, 2 and 3 have been
| . ' Coutd... /-
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January’ 1991 and January’1989 respectively as casual

labourers without any break.

~

That pursuant to a j-udgemeht delivered in respect of

casual labourers in the Department of Posts the

casual labourers . = —; = —i = — === —7 working

in the Bharat Sanchar Nigam Limited had approached

the Hon’ble Supreme Court for similar direction as

was rendered in respect of casual labourers of the

Department of Posts.. The Hon'ble Supreme Court.

acting on several writ petitions issued certain

directions vide Judgement & Order dated 17-4-90 for

the casual labourers in the. department of

Telecommunication in the same line as that of the

‘working in the said Department since January 1989,

L]

-

judgement delivered - in tespect of the casual

laboures of the Department of Posts. It will be
pertinent; tovmention here 'chaf bbth the Departments
i.e., the Department Qf Posts and the Department of
Telecommunication ‘fall under the same vr-*.linistry i.e.

the Ministry of Comunication.

A copy of the aforesaid judgement and

order dated 17-04-1990 delivered in .

respect of the casual labourers Line
staff group-D is annexed  hereto as

ANNEXURE-1 to this application.

-

Contd.../- ‘
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That be stated here that, the Govt. of 1India,

\

Ministry of communication framed a scheme under the
name and style “Casual Labourer (Grant of Temporary
Status and Regularisation) Séheme” and the same was
communicafe vide letter No.269-10/89-STN dated -
07-11-1989. |
A copy of the letter dated 07-11-89%
together with scheme is annexed hereto

as ANNEXURE-2 to this application.

That as per the said scheme, certain benefits have
been granted to the casual labourers such as
conferment of temporary status, wages and daily
rates with reference to the minimum pay scale for
reqular Group-D officials including D.A., H.R.A. and
C.C.A. etc.

That the respondents after issuance of the aforesaid
ANNEXURE-2 letter dated 07-11-1989 communicating the
scheme has also issued further clarification from
time to time of which mention mey be made of letter
No.269-4/93-STW-II dated 17-12-1993 by which it was
stipulated that the benefits of the scheme should be
confined to the casual labourers who were engaged

during the period from 31-03-1985 to 22-06-1988.

A copy of tge letter dated 17-12-1993
is annexed herewith as ANNEXURE-3 to
this application.
That on the other hand, the casual labourers working
in the Department of Posts who were in employment as

on 29-11-1989 were eligible to be conferred as

Contd.../-
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“Temporary status” on satisfying the other
eligibility conditions. The stipulated condition
dated 29-11-1989 has now been further extended upto
10-09-1993 pursuant to a judgement of the Ernakulam
Bench of C.A.T. delivered on 13-03-85 in O.A.
No.750/94. Pursuant to the said Jjudgement delivered
by the Ernakulam Bench of the C.A.T., the Govt. of
India issued letter No.66-52/92-SBP-I dated
01-11-1995 by which the benefit of conferring
temporary status to the casual labourers -have been

extended to the recruitees upto 10-09-1993.

A copy of the aforesaid letter dated
01-11-1995 is annexed as ANNEXURE-4 to

this application.

That the aforesaid Jjudgement and order dated

13-03-1995 in O.A. No.750/94 and the circular dated

01-11-1995 of the Govt. of India is required to bd

extended to the casual labourers of the Department

\ of Telecommunication, presently B.S.N.L., more so

\

when they are similarly situated with that of the
casual labourers working in the Department of Posts

performing identical and similar nature of work. As

stated above, both the Departments are under thae~

same Ministry and the scheme were prepared pursuant

B

to the Supreme Court’s Jjudgement referred to above.

-

There cannot be any earthly reason as to whjf the

applicants shall not be extended the same benefit as
have been extended to the casual labourers working

in the Department of Posts.

That the applicants state that the casual labourers .
woho ahZIcoﬁn‘uamf‘ working in the Department of-
ohy (ane Cadneol) working P

Contd.../
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@ S"zflx,( Huemman Don

@)“%jval'meij

situated with ‘that of the casual labourers working
in the department of Posts. In both the cases,
relevant scheme was prepared as per the direction of
the Hon’ble Supreme Court and the Hon' ble Supreme
Court delivered their judgement and order dated
17-04-1990 in respect of the casual labourers of the
Department of Telecommunication presently B.S.N.L.
following the judgement delivered in respect of the
casual labourers of the Department of Posts. As
already stated above, both the Department are under
the same Ministry i.e. the Ministry of
Communication. There is apparent discrimination in
respect of both the sets of casual labourers though
working under the same Ministry. The casual
labourers working in the Department of Posts on
attaining the temporary status are granted much more
benefits than the casual labourers of the Department
of Tele- communicatio? presently B.S.N.L. Similarly
benefits are requiredito be extended to the casual
labourers of the Deﬁartment of Telecommunication
presently B.S.N.Lr‘héving regard to the fact that
both the Department i.e. the Department of
Telecommunication andi the Department of Posts are
under the same Ministry and basic foundation of the
scheme for both the fepartments are Supreme Court’s
judgement referred to; above. If the casual labourers
of the Department of Posts can be extended with the

benefits as enumerated above based on the Supreme

Court’s judgement, there is no earthly reason as to
why the casual labourers of the Department of
Telecommunication should not be extended with the

similar benefits.

Contd.../-
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That it is to be stgted here that@the applicanté
earlier also moved this Tribunal by way of O.A.
No.299/96 through it’s association viz., All India
Telecom Employees Union praying for conferment of
granting the benefit bf temporary status as per the
Scheme of 1989. This Hon’ble Tribunal disposed the
said application by it’s judgement and order dated
13th August’1997 directing the respondents to give
the similar benefits as has been extended to the
casual labourers working in the postal department
within a period of 3 (three) months from the date of

receipts copy of the said order.

A copy of the Judgement and Order
passed by this Hon’ble Tribunal dated
13-08-1997 is annexed as ANNEXURE-5 to

this application.

That after the judgement and order dated 13-08-1997
of this Hon'’ble Tribunal, the Respondents Authorities
filed a Writ Petition being No.3007 of 1998 against
the said judgement and order dated 13-08-1997. But
the Hon’ble Gauhati High Court was pleased to
dismiss the said Writ Petition vide it's judgement
and order dated 06-01-1999,

A copy of the aforesaid judgement and
order dated 06-01-1999 1is annexed
hereto an ANNEXURE-© to this

application.

That though the aforesaid Writ Petition No.3007/98
was dismissed on 06-01-1999, this fact of dismissal

was not known to the applicants as they did not

Contd.../-
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receive any communication from the registrary of the
Hon’ble High Court neither they were informed by the
Association who were all along puréuing the case.
Hence the applicants are on bonafide belief that the
aforesaid writ petition filed by the respondents .
before the Hon’ble High Court is still pehding.
This fact of pending case also. occurred due to
misleading statements made by the Respondentsvwho in
their successive minutes of the meeting held on
21-08-2002, 20-05-2003, 14-08-2003 in presence of
the members of both staff side and management side
recorded in the aforesaid agendas that the matter is
still pending before the Hon’ble High Court.
Further, whenever the applicants approached the
Respondents, the applicants were always told that
the aforesaid  case is pending and their
regularization will be taken up after the disposal
of the case. It was only on makinq an inquiry before
the Hon'ble High Court on 21-01-2004, the applicants
came to know that the aforeéaid writ petition
No.3007/1998 has been dismissed on 06-01-1999. The
applicants immediately obtained a certified copy on
29-01-2004 and submitted the same before the
authority concern on 04-02-2004, followed by = Olhaxs .
on 17-03-2004.

Be it stated here that the applicants being
residents of Barak Valley had to face the problems
of transportation as the roads  is always badly
damage for months without repair, so one had to
think twice before taking such strenuous journey.

Further the applicants being poverty stricken could

C'ontd. e
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only manage fund in January’2004 to come over to

Guwahati to meet the expenses.

Copy of the aforesaid minutes of
meeting held on 21-08-2002,05-05-2003,
14-08-2003 are annexed as ANNEXURE-7(A),
7(B) & 7(C) respectively.

-AND..

The representations dated 04-02-2004,
and 17-03-2004 are annexed as
ANNEXURE- a@a Ae) % R(0) respectively Jy

this application.

That thereafter the applicanté had submitted
remainder . dated 17-05-2004, 21-06-2004, respecti-
vely in reference to their Representations dated
04-02-2004, 17-03-2004 to the General manager,
B.S.N.L., Silchar S.S.A., Silchar. But surprisingly
the respondents authority did not respond the same
till this date and the same are pending for

disposal.

Copies  of the Reminder dated
337-05-04 & ,21-06 -2004 are annexed as
ANNEXURE-9 (A) qc@ and . Cr(c) to  this

application.

That the applicants state that inspite of the
aforesaid judgement and order dated 13-08-1997 of
this Hon’ble Tribunal and many representations in
this regard filled by the applicants the respondents

are sitting over the matter and have not done

Contd... 7
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anything towards the redressal of the grievances of
the applicahts, whéreas, the similarly situated

persons of other Telecom Districts of Assam Circle

‘have got the benefits of temporary status in

accordance with the aforesaid judgement and: order
dated 13-08-1997 of this Hon'ble Tribunal. This has

resulted in discrimination in violation of Article

14 and 16 of the Constitution of India.

That the denial of the aforesaid benefits to
the applicants has resulted in discrimination and
there i8 gross violation 'of the principles
enunciated in Article 14 and 16 of the Consﬁitutioﬁ
of India. There is no inteliigible,diffeientia SO as
to deprive the applicants who are working as casual
labourers in the Office of the S.D.0. (Telegraph),
Karimganj and the S.D.E. Badarpurghat respectivély
under the General Manager, B.S.N.L., Silchar S.S.A.
of Assam Circle. o '

That the instant application has been filed for

appropriate direction by this Hon’ble Tribunal

- towards redressal of the -grievances of the

applicants in this Original Application. That the
applicants being similarly situated with that of the

" casual labourers line staff Group-D working in

different Telecom Districts of Assam Circle they are
entitled to benefits asl hés’ been extended to the
others. The denial of the same has resulted in
hostile discrimination and hence this Original

Application for appropriate reliefs.

LR '3;43
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That the applicants state that their whole
grievances that differential treatmenp have been’
meted out to the casual labourers of Telecom
District, Silchar S.S.A. in comparision vto the
casual labourers of other districts. Under these
circumstances there 1is no earthly reason as to why
the applicants should be deprived of such benefits
which afe conferred to the casual labourers of the
other Telecom Districts. Hence this application for

appropriate reliefs to the applicants.

GROUNDS FOR RELIEFS WITH LEGAL PROVISTONS:
For that the denial of similar benefits to the

applicants in the instant case prima-facie illegal

and arbitrary.

For that the benefits which the casual labourers
working' in the Telecommunication Department (B.S.
N.L) of the other districts of Assam Circle are
deriving having been based on this Hon'ble Tribunal
judgement and order dated 13th August’1997 there is
no earthly reason as to why the said benefit should

not be extended to the applicants.

‘For that it is the settle principle of law that when

some principles have been laid down in any judgement
extending certain Dbenefits to certain set of
employees, the said benefits are required to be
extended to similarly situated employees without

requiring them to approach the authority afresh.

For that the discrimination meted out to the
applicants is not based on any reasonable

intelligible differentia and accordingly the same is

Contd.../-
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in violation of Article 14

Constitution of India.

5.5: For that if the benefits which has been given to the
casual labourers ws L«m.eﬂ&j—aﬁ’. : anqop to the
Department of Telecommunication (B.S.N.L.) of other
districté of the same Circle can be extended based
on the order of this Hon'ble Tribunal dated
13-08-1997 there is no earthly reason as to why the
said benefits should not ~be extended to the

applicants.

5.6: For that in any other view of the matter the actlon
/ 1nactlon on the part of the respondents are not
sustainable and appropriate direction is required to
be given in the instant case.

6. DETAILS OF REMEDIES EXHAUSTED:

That the applicants declare that they have exhausted
all the remedies available to them add there is no
alternative remedy available to them.

7. That the applicant further declare that no any such
application, writ petition or suit is pending before
this Tribunal or any other Tribunal or any other
authority / Court.

8. RELIEFS SOUGHT:

Under the'facts and circumstances stated above, the
applicants most respectfully pray that the instant
application be admitted, records be called for and
after hearing the parties on the cause or causes
that may be shown and on perusal of the records, be
pleased to grant the following reliefs to the

applicants:

Contd.../-
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To direct the respondents to extend
similar benefits as has been extended
to the casual laboureré' of the
Department of Posts vide ANNEXURE-3 to
the applicants ‘working as casual
labourers in the office of the.
S.D.O.,(Telegraph) _Karimganjv and the
S.D.E. (BSNL), Badarpurghat  respect-
ively under the General Manager
B.S.N.L., Silchar §.5.A Silchar of
Assam Telecom Circle. The aforesaid
benefits be extended to the afo:eééid
applicants with retrospective effect
i.e. with effect from the date from
which the casual labourers of the
Department of Posts haﬁe been extended

with the said benefits.

That the applicant Nos. 1, 2 & 3 be
granted with the temporary status as
has been extended to the,’Casuél
Labourers of the Department of the
Posts and as also under Ahnexure~3
letter »dated 01-11-1995 1i.e. the
target date 22-06-1988 be extended

-upto 10-09-1993 as has 'been extended

in respect of casual labourere of the

Department of Posts.

(iii) Cost of the application.

CUHW... »
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(iv) any other benefit or benefits to
which aforesaid applicants may be
extended to and as may be deemed fit

and proper.

INTERIM ORDER PRAYED:

Pending disposal of this application, the applicants
pray for an interim direction to the Respondents
that the applicants should not be ousted from their i

services.

The application is filed through Advocates.

PARTICULARS OF THE I.P.0O. (Rs.50/-)

I.P.O. No: 206 J1F275.
Date : 05/01]2605.
Payable : Guwahati.

LIST OF ENCLOSURES:

As stated in the INDEX.
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VERIFICATION

We, (1) Shri Sajal Kumar Das, S/o. Late Lalit Mohan

Das, resident of village - Siddeswar, P.O.

Katigorah,
Dist.- Cacha'r, Assam and (2) Shri Mrinal Kanti Namasudra,
S/o.. Shri‘Mantu Kumar Namasudra, village - Balidhara, P.O.

Latu, Dist.- Karimganj, Assam, the applicant No.l1 & 2 do

hereby verify and state that the statements made ‘in
paragraphs 522, 40.5:2,4.5, 58,4 2, 4.0 2, A3, Loy L is }/‘é’

are true to our knowledge and those made in paragraphs

. are true to our
legal advice and we have not suppressed any material facts.
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S)gj&( Z{;,urnc‘&‘z Dty

SAJAL KUMAR DAS

Mrlﬁ}m[ Hanli Namasadga

MRINAL KANTI NAMASUDRA
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VERIFICATION
I, Shr1 Jyotlrmoy Das, §/0. Sri dJyotindra Ch. Das, Vlll.

Bakrihawar, P O Kallnagar, Dist: Hallakandl, Assam, as the -
applicantf' No.3 do “hereby verify -and state that. the

statements made in palagx:aphs 12 8,53, 1:2,0.5.48, 1’9)4 SR Ly t3, 5085 ‘(4'

are true to: oy’ knowledge and those made in paragraphs
43 b b0k Tl 0. okt A e ATE ‘true. to. my -

legal adv1ce and I have not suppressed any materlal facts.

And I sign ‘this- verlflcatlon on this the (,&k day of

ﬁeeembe-r'%@&ll/ J—W\A’\ay) 0b. ..

o JyCircomeny 295
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Sike haveihedld courlsel for' the petltlonersn
saffidavit: Aihas been fllmd no one turns up for Ahé Union

'.wrndiaheven when: we ha e wdited For'more than 10 miﬁutes‘

Drlncxpal 'alleqation_fih" Lhoee {betit
32"0f the - Constitution on’ behalf of “thewipetit i
they are'worKinq under'the-Telecom"Departméntfof
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omolovmenL for more than four vear¢ while thO» otherq'
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“omuficadhali-lemplovess of Posts and Telearaphs Dabartment. It

TN dl s contended by the counsel phdf the dac181on'rendered?
o )

Ly LhaLM ase also related to the Telecom Deoartment asf

Posg s“ ‘and Telearaphs Department was covering both“
amd “now telacom has bacome a era«dfe dewartm@n
FTOHFD&I&QPdDh 4 of thae raported decision: tharfcom
«.M‘isbued ‘Lo General Managers Télecom.have been .
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ANNEXURE~2

o ~ CIRCULAR NO. 1
i Govv*nmCﬂt of India . ‘
.e;ﬂﬂomwww‘rm1kon, ¢ . :
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Moy Delhi 7.11.8%
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§f General manaqcrs. Telecom circles
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AROX. 7 contd.
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PoPresant

Hon' ble fhie:ﬁ Just ice( A L.l.ﬂ;j/f‘r 1HC Jaln
Hun'(bltz M dunt Lons BC Padltal

| | : ,w

16.1.99 7 C
' ~p Fafee '

This wWrit arpeal.in our considered view,

\ .

\

feserv%s to pe dismissce i Limine. By the

impugﬂeP Ofﬂﬁﬁ, ~he Central Administrative .EEE
- Al
kribunal(CAT)!has ordered the conferment of gﬁ

el

bimilaq benetits as has wzen extended to Lt gg
18

casual Pabourﬁrs in the Postal Department and
| o :

1
v { |
that tnﬁ respondents 2 ana 5 WeI@ similarly it

i aue ontitled to the benefit of caqual

R

3
o
-5
o
a

{
i

‘halre is no aberration in the impugned
{

Findinq no merit in the writ petition, tha.

«
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BHARAT SANCi AR /?-« 'NIGAM LTD. (BSNL)
NENTE . . ‘ -. “.' ‘
".'.‘.' - (A Govt. .‘!1 l 8 Lntﬂrpr'se) R ,.-’
: ‘Ol‘l"lC OP THiE G ENL:RA.L Y '\NACER
“e. oo ¢ . . [P Wt
It CHAR SSA 1; SILCHER i '
ST R R T
boroei A meeting with the w[m;m.z.;u;ivc:; oi INITFLL T Guicha Disudet Branch held oo
B 21.08-2002 i ¢ ic chainber of CM, df)l\'!w’f;, char, The Tiluwing were present: - 0 o v
| L. * . .’ it bte
t . , , . ’ . v N ap
5 et * \/\(lllllllla“ﬂliVL S;(lc ; ot e . Snff Sidc
i | LI b v !
ey, N ! oy ' v
b 178 ri Slmlmu Roy, Csuu ral M wager, BSNL 1, i E . Bmdy.- Dist. Scczc{my,
'l:",. . . ‘1il\li‘dl SJA L)”bl l‘ H.,W‘!(,lhu P
2. St Tara Chiand, I)(Jf\" P&A), 2. 811 S. B. Das, Rete. I
p 3, 50 L R Paul, DE(r & 1\),1. ol = Y BN Sharmg, T™
: ' " . R, i .
i o 4u5n 8. P Chakeaborty, SDiZ {(HRE ), A SH I CL D, T™
OIS 5.SnJ.D:\ua, SDE (Stai), ; o S i
;‘4-' . - ' S *
'l"v‘”.“.' [ N e - - N Ol ’ N . : ‘
}gig'i: | 1‘ . The GM, BSNL, Silchar welcomed all the puticipants in the meeting and
IR &dhmcaﬁu detailed discussicns were held itent wisey which ave sunimarised as under; = -
’S‘j!t,.'w ; .
Ahy : oo .
o i Tigde Unioti Faaliy e en Setenp of PR
. . L [N
r v Mueting will be held with Union resatfariy, GM pave a patieni hearing: & exprossed
; the hope that problems will be sorted ont thorough cordial interactions.
w 2. Funcltioning ol the oflice ol the Divisional Engincer Telegraphs, Karimganj.
v DET office is finctional with the availabie staff & meeting w: ne
e requirements. Staff strengidr cannot e inercased in view of the polticy and has
L o be managed with the /n-o/mr//(ma{c reduction. Surplus staff in particular
. _eadre is being vtilized swiably in edher jobs i he interest of service and the
R staff as well.
v
BT 3. Status of Silchur SSA. -

Current information reparding No. af exchanpes/ DILs 7 Capacliy. ete. may Lz
( .st/M)lu'(/ if required. Planming and yarions development programmes. are wide
circulated in local neywspapers l/zmu(g!rpw.ss release regularly.
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' ¢ Sandarde & Duties = Restructutes Cadaes reganding,
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8.

10.

Posting is as per ficld requirement. Basic (raining is conmaon. for all. Excepiiond

case of inconvenience on the part of an individual sidff nidy be examined & v liis

wpitten request (e cose will be reviewed.

Piscrimination apainst Casual Labouiers who Tiled Appiications i the Hon'ule

CAT Guwahali,

"w " . ’ . : ] Ve

Casiial Labour coses are sib-jadic. bl be deciced by ihe Hon'ble C {7/ Courl.

Any specific case of violation of Rule will be taken care of.

Engagement ol Labour for job of percnnial nature — Sweeping, Cleaning, and

Sceurity. ' A ‘

Labourers are not criguged by the departmental now ¢ days. Works arc, done
' |

rh/'loug/z contractors as per departnental norms and guidelines.

t + » . .
Provision for 100 days work in a ycar = Maladjustment in engagement regarding. -
. [ ’ . ' .

U);iun is roginestad (o produce copy of the Rules / Rulings. After receipt of the same, ,
the caseawill be examined. E : , o ' (
Sanctiened Particulars ol‘s{‘;\(f in jurisdiction of Sitchar 55A. ' . ;

“Acopy ()j]\‘(.‘ll(ﬁfi()))(fd/il'()}‘_/(mg:\'H‘(.’l)j{l/l‘({f'h'lc.‘ stafi i SS.Cwill he given (o the Union.
Supply of copies of oidus. ‘ o | \
ey will /icr supplicd (o Union. o

Copies of the orders J cirenlars relating o Staff e

Gy et A
TR O T AT AP AR B

-Maintenance of Teleplione Faobaaa s
Norms cxishe Dul becanse ol shorlage nornis canmol e Jollowed. Shortage is
equitably distriinid.

Descited Manual txchanpe (fLovilt) Building standing & louking uply and eyesore =
needs demohiion )

¢ o constivction of cdministrative building has
time’ aficr genting approval

The demolishinig of the old sty
been plansied for. This will be done in the appropriate

for demolitici.

12, Justification of Stallin all cadres, posting of justilicd stafl.

ce. Revised sanction also, received for some of the
d & working status being given 10 the

}

. Justification sent to {irele Offi
cadres. The status is reflected in the sanclione
union in accordance witl itenr 8.

ﬁ‘l
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/ 19, Provision of Donmitory ) Siedee g il foeaiie 8 water filter to all cxchunren,
/ ~reercation club with 10 sitting acconunodation ana TV sel OMTs Office, sitehar ;
/ and Kariwganj,
/'/ | o
The mater will be discussed widls DELKarimgaesg. e ’/"M:’ should come from
DIT7K armgany.
o Moy Regularisation o DRMs recruited after 31-03-1985, repularisation of part-time
f ; workers wdd introduction of MR instead of ACG-17. ‘
' : The cases are subjudice. Carinot be discussed /minuied. ¥
| ' .
S i 15, Unsadsfaclorily  functioning ol Langling,  Havangajao, Maibong end Mahur
S “"cuuu"c'
L:j RTINS Mcc/iu upgradation work is in progress.
'!:u\i K '.E ..f . - . .
HL 16, Favouwritism and patiality shown to asct of certain employees by few officers wilh
;{ | a view to erealing discund amangad otlier cploye "q.iuiuHGCHthn;{hcsh“ngﬂ.ot \

i this inicn,

3 ' v . ,' . ' . . . N .
SDO/SDI is responsible: for the Service of the respective éxchanges under his
contiral. (ot (,/m P basidi s require

Case will be examined in consultation with SDIAPatherhandi.

A :

f‘,, Lo . . : i g P "‘)-"" /i./- f0o e iy
ey CObservation /7 comment of Grnon widl e forvacded o N alherkandi jor iy
“ cenicil,

)()( \)
Divisional Bnpineer (P& A)
O/ the G, BSNIL /Silchar.

No. G-‘)‘)/NIf'l‘15/2()02‘~2(_).03/('> Dated at Sitchar, the 25-11-2002.

Copy to: -
. AILDES/CAOs of Stlchar SSA.
2. AL SDOs/SDES/AODs of Sitchiar SSA.
\/3./Thc Dist. Scerctiry, NETE, Silehar Dist. Branch, Silchar.

S | | N i
o ' /‘)f oL—-
o "m»-(m al’ i,npmcu (P& A) L

| Ll lile G, BSNL /Silchar,
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(A Cavr, o0 Tudia Fotespsdor ) !
OLY £ i T o v edaner wemtesiin) PoRMotar 1a 0 i, AW NGY CINGLY,
. UIAIWARL s GQURIAHAT I -7 0007
' Blingtes o0 ha Raetipo yith NITURIVGNY, P
' i Nt , D 3 {
o Niceting helil on 8777 MAY, 2003, !
! ';'v " i N " ] n.:. .. ‘ . T Y ‘ 1] i
RN ; : WMo UG- 1702 ‘l Woind e 20" iy, 2000, l5 ' ; i
Lo el o prmase e et o i3 A & €4 44 £t o o ens o e ir i | 1205 e St 24 4878 e 1.3 3 o el S e e e e+ 3ot} o
Vo gt R . . et v 1 ~l . ey ey, [
o The hest Chcie Counell meuiing of Sooans Tetecomn Duol, w2us held un 30 May, 2003 ol
; 15:00 1y in o Conteronce Halt of tha Chicle Oftico, unde: tha Chalimanahip of Shel 131€ ‘
! Sinfia, Chiel Geaerai Manager, Assan Telecom Cirgie, USHL, Guwaiatl, The folleaing :

L 1 persons were present:s ‘ ~ f

A
R S S

—— —_— - e m— bk b smA—. e = .

t .Mdndqonmnt ‘Sldo - Staft Slde ‘ C Db
" 4LISh B m 2, CGHM 1, Qhri Q. G. Roy, Leadsr

iy

HW + e

T X

. ' - Cio ine S00OT, Kemrup (1) f
! !viahgu-.‘sn Crvwahali=12 ;
G 200G b Banrjee, Gia (D) 2. Shri Proiclis Ch Loishya ’
: ' Secretary. ©.C. v
. W ! . § .
5 ,m{.‘;i”' :3 I(_T)l‘.ll,fa, VO Bahw, LM (A)? 3 Shrd Ehamic AN, Licinhoy 'i*
fs R M TR %.Z!w.:izcng. ALAY 4. Shit Raiash piste, Beoder, ; 3
‘} U5 Shintd GoModak, ADT (Aelisre) 5. Shi Rulal Ch. Roy, Member, ¥
DY A B, Ghed B R0 Adsi iy Uo St B LA, Aombar,
- ' 7. Slui e, Buiay 2, idemba,
P . 8 Shii G Porah Femboer :
‘ e e e s e S SRR I ey, N -
'*H pwing is the gist of the discussions thal touk place. ’ .
AN Chanpnen, Sha U050 Moo vy IR inzanborn ot 0o intionucion s anien o ;
- Aake up the agenda points for discussions. !

Md. Khamir Ali, Membor from Staif Side, raised objection ntrul the Cicle body neminated
by Stui G20 Gupta, Secretary General, NFTE end poinied out that it is nol a valid Lody
L Looawsa it hcludes names sane of whom are oot mnmbore ny they hove nob oaid thoelr
subsrptions and vanted for discusslons of ngends peints only afler o dectsion frony the
- Chalr,

S exneDNnogs 0wy x i plugce lwlwmm W A e Vhao oy ulnl ni .luH e e e

Al tegquestad Mo Chuinmm fo e G na A0 Snnaer Sa ot ! thitg fesue gnd o auio iy
meating ai g inter gale. '
They Choitnm stated thet s e o \--?:--is\ Hho syl o U Ol antd jolepert WS e
Conominalion teiter from the Secret: uy ch'xnm!, shil T Guye \ ) e ein i n:\:':. of e ':Hx(.e
) _ Canters Wi haen efadiied and Shind R G Loy 1s showrr s Lovder of the Clicte Council,

Finalldhe fcessing aqenda points voore 1aven gp (o dieesaen

Condidel 1o Lo

K%Mcfr
/
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,‘,‘ P o ) .
, \/ 1. Non-dmplemestation of CAT, Guwahatl Bench Otder it OA Nu (
' . .289/96 passod on 13.8.97. I D
lconmonts DGM (A)
Stalf side ponted out that Coust Cases are pending for long nnd tho | GM (SHichar)
\/ upi?iicz?:ni'z ane snlfenng Gealy (ondnaue dolay in aeitisnien, \ l
]
p/ Grdors by OA Mo, 209700 passta v 13.8.97 for wuscipuon oi 16 casual
- jmazdoors of Haliong and 16 retrenched TSMSs of Kar'r.0zn) but the order Is
ynot yet implemenled. / ;
Also the ordar in OA No, 289/99 and OA No., 6/2001 have not been
implemented.
it was also pointed out that retrenched Casual Mazidoors under Kameup
SS(\ aro yel to ba reinstated,
i The Chauinan Inforen i shars o pathat the oo 2zt oo ©A No 299:::7
o llhe 3 beza chalienged bufore the Guwahati High Couit.
. Ho; strassid the need for gottng the Court cases seftiod at the ‘
e earhost. Monitoring has to be made as to wiy cases are delayed. T
S \
© A8 for O/ b0, 6/2004, A was informed that re-verificauon repsorl has notv.* \
‘reccwcd Ilum S8As dospite tusuance of several reminders
. i The wluirman wanted that 2 soparate report of such caeses mey bo f
Slalbe it prepared and be oiccuzsod wih Uie COGMT with tha rorcoenad officer ;
R Il' =Ot lho S ‘« Forshis purpose, separate date may be fixed. !
. 1% . ,1!13 Coaman nfomicd tal cases are re-ventied for retieached Casual 1 .
et :‘;,'lg,g‘,_ | Mazdoors ¢t amiup SSA and accordingly cither granted TSM or reasoned !
AT ‘,s © oiders Issued.
_‘ Wl " °ta!l slde was*~rquestod to present specific cases glongwith the
it relevant dotails e amrup SSA, »
2. Recognion of Privaie tios pnul" for reaument of ibl’\!l DGM /A)
. Employans, )
Swaff wide requacied the Mavsgement to iden'ify aag Laload some GO f
‘ piivate Hospitals god wanted e sotion shinutd r Sahc.. iencdiately fo i
' ihe needlul
i The Chainman infoimed that recent guidelines dated 22.4.2003 has been :
" received licin the” BSMNL / HQ. ¢n the subject. The same-has been
A circulated to all concerned. !
L Tie empanclaset s piivaic hospiais 1 boing ié-processed
b secording (o ilie new nuldeiines,
L 3. Non-supply of Raincoats 1o eligible stalf . DGA (A)
| ’ The Staff v o "n“" UG0S Hava e ween supplicd o eliglbly | 554 licuds
} staft top iy yeins,
. |
.'J!. ! ' The, Ciraliman Inm”“"“ that ””“""‘ for supply of Ratiicaats havao nlnmrl\'
; . vean Issueyd vide -Ciicle Office letter No. UNGT. TaM ey o xuft,n
-| 7 vj nf”U‘ wanse nTAa ;H: N \IVNHJ Vb e v diu
‘ Complinnes ono{ frees B oA s s B Ghign i

. -
H

ey

i mgy A -
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' Pa Deavdos at Safalwala tn different off ces/oxciinges
i {
i Slail Sade mdimkcu‘ i ussehiial Joiaca OF Sataneaia i Lschanges,
| - . g
o Olfices amd Gtall Quanters is :‘.ol availabie and requested tor providing the
' o N +
! sHinG 1o such places where i lu abooiutely necessary. Tai
,‘; ! A The Chaitman informed thed s penrequirenment and nomms, the services of
o, i
1

- - :‘.W.»
Fed fos 2+
=Ta 2

ff‘i‘.!:‘zti*.:_-:,r} Zlicine

Nl wloet )

P A ¥

Ulqba's existing buitding.

- qucte Office will be shifted to Panbazar as whon !he new bul.u‘.‘g is
r) 1 made over by the Civil Wing.

! ' 'h!; :..

Safaiwala is belng made available. However, instructions inay be issued (o
SSA heads forthe needful,

w e

- —r—y s - — -

5, Snnrlug arsangeihant In difforent Ofticos of BSNL

Stalf side pointed out that in most of the otfices there is no proper seating
arrangement for the staff and cited example of CCMT office and GM-
Korrup Office and requesivd v shifi Clicle Gilice 1o nowdy construcled
hido, at Panbazar so as o provica GMKTD with rer;u!md gpace at the

-

I’m Chigirman Informed that the case hrs alrcady boon takor - lih

SSA Heads

————— 0+ > o —— §r———

Civil Wl/l q

tho Civil Wing for.complotion of tlie construction ut the eari hl:)

i

RV

L4

Trade ynlon facilitios to the representative Unlon of Assam. |}
i
Staii sidw requested for providing 2l the earliest

. -

_ accommaodation for the Union in the Circle office as well as in
p SSA Bianches, ' |

.

- fatice Boards

Tnis is as perinstructions from ihe SSWNL/ Q.

-

3 5 ' H Y IV - .o . g e )
CThey wastes Lnion acoenvoouativg opgiticaily al Panbazar, and wanied

ARV

to rnake available by allotting Staff Quailers or allernate accommodation at
ihat arga

The Chairman informed that rtade union facilities are in the process of
haing provided,

SDE (Didy), Circle Offlce Informed that there is no vacanl Depintmental
quaiter at Panbazar, Hoe nroposed for alternate acconumodation ati the
igcuiion of prefurenco on rent besis and requestadd the Steff side to

DGM (A)'-"

Staff side

| come with gggposa!i:_.__

—— @ b o 4 5 o

ot = 4 e et e b

The meeting concluded with the vot2 of thanks.
Copy forwarded for information &

neoes
[RASRVRe

ssary action 1o -

01-06. The GMTD/Karnrup, Guwahati/Sitchar/Dibru gush/JmhalfTezpurlbongangaon

07. 7The GM(Dev & Admn.), Clrcle Office, Guwahali
08-09. The CE(Civil), Ulubarl, Guwahati/CE(Electt.), Uzanbazar, Guwahali
~ 10, The TDM, Nagaon ‘
11. The DGM(Admn), Circle Office, Guwahali
12 The AGM(Admn.), Ciicie Oifice, Guwahal, _ !
13-15. The ADT(Stafly/ADToN 2o ADT(Legal). Clicle Qlfice, Guwahati
L}e/x\n members present in the meeling ( -,
t vy, ;‘.’ ,r ."-
Shid' & b, v Qo el PT o .\\‘( Y
- / *
Mendin CC NRTERBSNVL (M. C. Modak)
. , ADT{Welfare
‘701m 9(\( a i /ch' /\ch,m/?(\af t )
g
/ (K /J“'// ““//\>/nnn\>7 )
4) ' . -
e TR /g

.
.

1

2
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/,» BHARAT SANCHAR é’/j NIGAM LTD. (BSNL) -
voe ‘ (A Govt. of India Enterprise)
OFFICE OF Tl GENERAL fiionpcEr,
SILCMAR SSA 12 SILCHAR
Minutes of the §.OCAL COUNCIE mecting held on 1™ August 2003 wiih "
{he repeescatatives of NFTE BENL. Silcher in the ehamher of GMTD. BSNL/Silchar, The ¢ e
following were present: - .o . E
: , S Vo
: S . " Staff Side members S
. I, Management Side Members | T Designat | Statusin | s
P . Name ,
| | 1on L.C. :

. ' S : i - PR . —

SMTD BSNL, Silcher — Chsirmsn | 1. Sni Hrishikesh Dutts, { 81. 68 _ | Becretary
N  DGM (1), 0/0 GMBSNL/SC __—Member | 2. 51 Phanindra Baidys, | LM-iL_| Zeadey N S
; ' DE (Admn.), 0/0 GM,BSNL/SC — Momber |} 3. Smt. Sivusi trupla TOAG, | Member .
. | DE (C&H); O/0 GM,BSNL/SC - Momber 4. Sei Astjcet £as 'C/S ‘| Member | "
o DET/Karimpanj ~“Member | 5. 5 S.M. Paui, A T Member | s ..
ﬂ N I 6. S,ri'K,ﬁC. Das. - | TM Member | 1
A T _ ' 7Sn S, B. Das | Retd. PI | Member. |+

et L
3

3|

s
ey
.-
P

-
poties S

] itk ihe seff ede membes Jle siesscd e nend of onod work culture in the
it i . . . x . : b4 . - e !
4y L orgamisation aad coordinated effort to face the challenges in the competiuve arena 107 tne

oy

.. ‘benefit of ine deparinent and the 488 oo wrell, He alsn requested the stail members 1o be

The GMTD, BSNL, Stlchar weicumed #i e participuniy end gt inteoduced

g friendly with customers in their approzches and dealings to help geuerating more.
l' -, customcess and giso cxpressed i hopy dhat NP2 Los Cegpti will ciambines 1o fumetion
RN smoothly and will scrve its purpose with the effective cooperation of ail.

A e e o — cdin S 0! Smd i

Nt wn

A The Secrctary, Local Couxl also weleamed all and the discussion stais:d as
per agenda.

1. Functioning of the cffice of the Divisional Engincer Telegyaphs at Karimganj.

DET office / Karimganj is functional wiili the available staff and micoiiig w3 &
purpose of development in the area as per deparimenta! policy and directions of
¢ : Vs ’ 1
higher authorities. :

in' the meantime, workload in the Division has considerably increased since its
creation. Surplus staff in a particuiar cadre are being utilized suitably in other jobs in
the inferest of staff and adminisiration as well, ' ‘

A e

27" 50 be 3 Tz Copy g .
T Bak : Contd. i '.‘::gf:-—fl < § :
4dvocets L S
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. loid - .. labourer does no longer exists.. Such employment

SN R (Pt) dated | 2-02-1999 may be referred to. A copy

hi = 3

~ * ! —
J

—
I
i Page 2
2. Statws of Silehar S5A. | .

Status of the SSA regording No. of excharges, working connection and .other

particulars will be supplied to e union. A copy of the status rzport of Silchar S84 as
shie meesing itseif
4

on 31-03-2003 has been supplied to the Secreiary, jocal Councid i inc e
yies u. respect of Regutay

1

3. Standards and daties — viciation of prescrivee
*Mazduors. -
‘There is no violation of prescribed duties 1o RMs. However, BSNL's interest stands
foremost in duty allotment under ihe BSNL H/Q's guidelines. .. / l

Training is being imparied regularly - as per schedule, norms and departmental

i guidelines received fron higher authority from: time io time. ' “
-+ < | Training course compuiible tv 244 cadre is offered as per raining schedule of Circle
.. *. “1Qffice and seat allotment from the concerned froining cenire. . Ttem closed

v -
T T O L
e

| "'4, - | Discrimination in the employment of Casusl Labourers. T
;l et ' ' . . 3 - : R
| lines. It 1s beyond in¢ purview

" No discussion can be allowed on this item as per guide
 of the discussion in the Local Council Meeting. (Concept of employment of casual
/ engagemeni- hos. beeii satally

T .. banned. Reievunt circuiars circuiaica from e tuiimg). Jici claged o
A S T e T crae by et et Bk Lo
"1+ 5 Provision of 169 days work i a year — Maladinstment in engagement YepsTding.

el ‘No such provision exicrs, in v coimection e NOT Circular No. 269-4/93-STN-1I
of the circular has been given iv

the Secraiary, Local Coups il iii h¢ meeting jteolf for information. Item closed

A Yy

6. Justification of Stafl s wi <3Gil5 & TM cod T b particular, because these 2

cadres are new and restructured respectively.

Justified / Sanctioned particulars already given 10 the union.

Justifications of all cadres are worked oui every year bascd or: the azasis 4t on 3r

March of the respective year. it's a routine job.  ftem closéd.

¥ Maintenance of Exchanges : Urban & Rural areas.

Networks are being managed with the available staff proportionately.

8. Provision of Dormitory / sitting

exchanges, recreation club with sitting aceommeodation snd TV set GMT, office,
" .

Silchar & Karimganj.

Dormitory is reqiired wheie pight duty is involved. Sitting arrangement for staff
- exists in offices aind g excliange sasiallations. Sirall exchanges wiifi 1 / 2 staff dees
HOE Fey ey Separede S i s ety (Jtioe aze maiplvin axternal plants daring

Contd to tape -3

I

[P

roomn with furnituré & water filter to all .
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.‘ 13, Payment of Minimum Rates of wages te Casual or Temporary Workers

) , . ' ‘ K‘agNS
ady nonis. 1V set provided in recreation club. During office hours TV set is e
Justificd cqoud may have gdvereo fTart o0 o

eim . M s .
MR AT A G C S S S S LA ¥ T I AT
2.

ol exchaige compound, separ and at Telephone Exchange Karimganj some

Jurniture will be provided on reguisition from ihe officer concerned.

9. Screening Test for the promotics to the cadre of Junior Telocor: afficer spaingt

. rew oy
n o

35% quota,

The matter mey be ko e i Sdter level L. Uticie 7 SNE Fe Y. dtem closed
l j

10, S;crscn‘ing Test for pramoticn to the cadre of “Telecom Mec!sanic”. f

\

© The matter may be taken up in Ligher level, j.e. Circie / BSNL BA. Mein ciosed

e : . o Lo e e
A1, Filling up of Sanctiored Posts in Group ‘C% & D (v emy pestay, o
'4.|‘, y Lt co R i, : . . "

vt 3

] "'{ ' . { y . .. R - . . * - ' B 4'1
11} Sanction/ working paptics:l.~ U T HPeagYy e st wivon. £iling up of vacam
1. Posts depends on the deparimenial noticy decision of whi
i IS * . 4

.
4

fwlw .
!

. 1 highest lovel of BSNI.  faceis civsed

2220

|
!
L
!
|
[ ’

b | o

9
-, 4
/.

\
..( .
,VY

.

.
-

e,

lf.?. 8 (:ii'm:né of “Temporary Status” to Casual Labourers.
i G ‘

)

" N

o WD SKCE BaRang LASe ih Sie S Suijudice cases cannoi be discriseod Morcover,
[t * b} ) s . N 9% I L~ . - . .y - -
. aiscussion on the item ic sty it v Zrview oy Lona LUouiic. siem - cioseqd

/

LI 4
L

No Casual Labourer is engaged. Heiice the question of payment does not arise. Jein
closed

14, Gradation List in yespewt i RIi, LV, ST & EM.

“here have been lot of changes in the feeder cadres of Telecor: Mechanic due to
restructuring. Gradation list of TM & RM will be updated & will Le circulate:.

15. Maintenance of Sanitation & Hygienic condition of Feleplione Exchange in
Silchar SSA . "

No such ccse. Any SPecific caus miuy be poinied out Jor taking appropriate action.
16, Transfer & postirg in respeet of the employees belenging to the endre of nM,

LM, ST & T, - )
Absolutely administrative Afpvire. Ae por somvice Gonditiee onie i liable to e
transferred in the scrvice interest,
Ja v .o . . . . ¥ .| . ) .
SDO/SDL is responsit:le Jor the services of the respective exchanges under his
control, ' ll
|

Conid. to Page ~4

e m e a e vearme s

v vy 'rrlu'(‘:;l. Wl:l',(' l'}e' iakén i!'l Iile

P



':i

!l 19

B . e

No. G-99/ NFTE/2003-2004/ 3%

Copy to: -

_— h3-

y ol W+

Partizte & Frvoncitlsw shown L. , eorinin set of cupioyees of the rivel uniena by
few offic ey cveating disrerd & disruption amonpst TNE CIMpIVYEES (o sidinthiind
(e atserokh of the vecopobied vrien,

Secretary Union was reqguestes 1o wsinate the e of thelr mewbers wiiss Wicir
consent letiers for record [mt nothiag rcccwul I’rol 1l /wm DET/Karimgary will fie

" taken care-of to regularise the iransfer & posting cases. Irdnsfor & posting in some

cases are inevitable in the service interest.

Retstional Transfer of Staff who eerved more than 4 vears in & particular table /

. 3ecﬁon (TOA/S8S/ SSS ets.),

4chon will be faken to ihe exicit possiole keeping in view ihe adnlinistrative
convenience and the infcrest of service. -

Misc.ltem. S ' - PN o

’
“ .

Oﬂ"’a», !f"rv will be e*ammori : SERLER

rd

”
.

(i) Allotmeni of stail quaricy vn Sut of tuia - La0c of Smat. Shibed Gupds,
TCGA (G) , '

The case will be examined ir . light of depamnenlaz rules & circulars.

[ —
Pivisional Engincer (Ad mn.)
© O/O the GM, BSNL/Silchar.

s’z lchaz, the 28- 08-2003.

i

1, All DEs/CAQs of Silchar SSA. . . :
2. Al EDOs/SDIS/AOs of Silchar S5A. |
3. The Distriel Sesreiary, Witii Hadon, Siteha SUA Silchar,
4. The Seerctary / Lcadcr NITTT Local Council, Silchar S8A, Silchar.

i
1

| ot o
A o2 ,7/; 2813 22
Divisionh! Engincer(Admn, )

(3O the 'GM, BSNL/Silchs

|

.

Case of Sri Hiranmoy Dey, TTA regardmg iTO tnmmng RN S |

The case seems io be very old. However, ;epreseruuiton rez,ewed Jro,r z‘rzC'



R e s “ a3
commzmication the aimilar benefit. as has been” exi"enteﬁ:to}'theﬁ«' ;

P

o
N

[

&,

oy

e

-

of

Y
o tedo I now worl a8 casual mmmlabouerem

N
P

.

L

= hingl
4 4 ;'x-"
AN
'K‘y w1, %
}!" LRI
e
5
A

PR & «:!'f:.;

P
N

yhe General Har wm:

B T YT
. vr .

Bharat Sanchar pigem Limited, .. . ..

' b oA
. PR
silchar SSA N EE AT
g }:SOBO Road. ' ) N ' 1|, ',.:"“i]h . Lo
_sileher : T8BO0T. i ralen g
\ : ’ “ SN B

!

Sub ;- Casual Labourers(Grant of, memmremr*Sta

"‘“g A *-u?t' r~\

L{eg\uanisauon) scheme 5&*1989;2’ i aﬁ%ﬂ :}n

, oA

after 30, 05 85 ann"upm 105 09 ’933'?'*~-:

Sjr’ ‘ ' u %ﬁk’%’% ‘-.,'3-' )
' Wikth graat respect and. humble submi.aaion ;1} heg\lo; et L bt e
‘ . &g“ﬁw\! A\%‘;}Q#ﬂﬁ&"m 35

o ;-”mﬁ“‘ e LN
S

20, ALl India Telecom L‘mployees Union Line ét‘aff and&éro

R ‘.s‘g 4 ”‘"‘ﬁ, ‘ 'uv '" l v-n.
Assam circle, (;uwaha{'i and another submit bed pe’n:l.tion ~'t;h

ntzwal Administrative 3§ ribunal,uuwahatl Bench vid%m‘:;;j V:;«t::;;wi?”“"i Pl
" lication nos, 299 of 1996 and 302 of. 1996 with Aprayexggﬁ,}%gggmgy f’
‘the gnion of india, the Director ueneral,nepartmentf af“}me):g?zmmﬁ ;
nication, New Delhi, the chaJJ.man Telecom comm:ission,uew

} v-rm

and the Chief General Manager ‘relec,om, Assan’ Telecoxg'%circle m

. bari~7 to give them (Casual Labourers of the nepartment gggtne e

i ;(iﬁm;p}‘ i “3”.{?"
Casua.l TLabourers working neparment of posts.. ,'ﬂho HOn" enbe «u iaa,
i '.

'(‘}i“!( &’ 1?&'&"‘?‘“%&'4%"_ ‘u“

ral Administrative (ribunal, Guwahati pench' allowed“ t%:te D W%ﬁ:‘;{f ‘a?;.léx
wide its order dated 13th pugust, 1997(copy of ‘which“*is‘gsub”"t‘t "d"ﬁi“ %

e
‘herewith for ready reference). Against the said ord%§%a§§%13‘?‘9 L97 :
A HEARE Do X5 Ag‘h]\b'r‘;'
the ynion of Indsa submitfed. writ petition No.3007mo£ 1998 ‘iﬁggm el
“}.i ﬂ-};'; (.’4‘ ‘, UL
Hontble Guwaha%i High Court. The Honoble High High;c_ourt ‘;Gﬁ:‘ el L
S T I I.

by order dated 6.01.1999 (copy submitted. het'ewﬂ;h) !ai’i‘i:r:m‘a bhe] F

[ "'W‘.A g

‘said order dated 13.08,1997 passed "by the central Aéminﬁ ;) ""“ti. .e:{liﬁ ‘

»?r.»ﬂ‘v":’xl#ai}
pribunzl, Guwahatli Bench. Pharat Sanchar Iugam ‘_I)J‘.mi“t:ed‘?1 5}_.: {;‘ }%?..’ : %
essr-in-interest of the Director. genéral, nepartment‘zof 'J‘el" : crini - ;, "
Ccation, pew Delhi, the Chairman, Telecommumcat‘ion'; ;mewk,{)e@.} ?ééz%d ;‘ 5

.' ‘L,{Q»,\'\ i i

- the chief General Manager,yelecom, ASSam mplecom c:.rcl.e.}‘ ‘ulpbar.i..’;

¥

guwshoti ~ 7. So, You ave are hound by satd ar‘cler daleci 134 08039975
passed by the (,L.n%,rq;l Adminis trative fj}riblmal ’ (,uwahdtj Eenc.h emﬁ

\:[: v

order dated 06.01.1999 passed hy the Hontble Guv.z*hata: 'umh cmmt v
. H A

,,V:ll

in yeitd petition He.3007 of 1998.

S B

2 3
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%3, I served as the casual labourer vnder tho.ﬁcpar‘bmenﬁgéb'f T

eimf;f*"
ecommunication, Govt. of india;iyew: pelhi fromMQBQ“@ %aﬁxﬁs l.il'l oo i ne
, )‘QJ—J %) ia,- i"z QH;’! ‘N"‘h‘.@v *\‘y,(&‘,}}.?’p o
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A . - : . . e gan e
I™s T have been worliwng os ¢gotucl Ladbourer Trom 1989,

4)e I am euwtitled to got Teiworary stowes cnd gegularasaticn as

- per 8wndd order dated 13.0c¢.:097 pasued by whe Hoatble ceniral
Tm.buanl Guwahati Bench (affizmed by *the gmmumik Hon'ble Guwahati
High court wide said order dated 6.,01.1599. More than 6(8ix) yeers
have since elapséd from the date of passing of the said order by
the Jon? ple goxvTal pominig’raiive pedbesdt ) priahatt pecel DU
have nit»been givove pegmorasy dhaius anl Rosuwlariggilion a9 vet

: although X moveed the authority concerned again

and ggain throvgh whe urlon - o2y BFTE(L5EL) for redress. Lt may

”be'mcﬁtinﬂgﬁ'hero that now 1 am A member of +the parak VOJTev me.

lecom Workers: ymion ,H.0. Karimganj, registered under the ]Erade :
peaton Acte—l&)ab ana the L{t:e,luuc.a.t:&l H0.207% 1ue22.07.2003,

in the cercumstances stated above 11: is prayed that you
would be gz'aciously pleaced to gove me benent of Temporary Status

and Regularisation ag per sald order dated 13.08. 1997 passed by the

grRk Hont'ble central \Adminis trative Tribuhel, Guwokati Bench in thc
originzl Application Nos. 250 of 1996 wnd 307 of 1996 and order dated
06,01:.1999 passal by the zo-ible Guwshah: High Comrtd in ¥Wris "eutwon
163007 of 1998 with retr}vo‘*pec.’rive effzct, mr which sct of vour '

kindeses T chall remain ever grateful to you |
Yours Faithfully,
oy e €T
v of Order 21t.1%.2.97 pagsed hv go\{oi Huamon SILL]

Dl
on! ‘vl AT, m;w:uam Bensh. fo. Lote. Liodit Mohon Das.
2.copy of order d%.5.1.99 passed by Vil } Sf'a/o//oe_sww
. sioni'il’ ttowaheild K,).Lt-rv- core g, Po: Kk "j‘?a}"

Im
3.9¢cheduled casts Cortificate. Z”P Cac

di.8chool gertificatn, - : .

copy To ~Jv¢?The Chief General,sSNL.Assam Circle
Jlubaris Guwahati:T61001.

2-01‘1)%801@)2‘1\1 ev Dbelhi,
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(2)
Thus I hove been working as Casual Labourer from 1989.

4). T an entitled to get Temporary Status and negularisation as .
& y
per said order dated 17.02.30Y7 passce Ty the Hontvle Central

priveanl, guwshati Tonen (oilirnmed by the smwnirakd Fomd ble Guwchail
iligh. court vide sald order dated 6.01.1593. More than 6(slx) yeors

acve since e.!.avnu‘ irom the dalte of pacwing of the said crder by .
-tho Honthle Centrel fﬂ_mimg-rwnﬂv grihunal . guwahati isench hut .

have not been given Temporary $tatus and yegularisatlon ag yet
xﬁxmnghxxxExmnxnn althouga I moveed the authority concerned again
aund agalin through the yalon - now NPTE(B “L) for redress. It may
be mentloned heré that now ‘I ai a member of the parek valley 7

lecom Workers:! Union ,H.0. Xerimganj, registered under the Trade .

Cunion Act=1926 and the negiatered No,2011 34,22, 07,2003, :

In the corcupntonces tﬁ’cw abecwa 4t 48 prayed that you
would be graciously pleased to g@ve ne benefit of Teuporary Status
ation ~d por uoid onder Ooted 13,08.1997 possed by the
Gentral ﬁdmtnistr”tive Pridulal, Guwehoti Dench in the
lication Houl.200 of 1935 ond 302 of 1990 and order dated
asued by the uon'ble (Guwahatl H;ﬁh cowrt in Writ petition

AR NN PR PPN OL o S [ P P PO Fad -
i owehiTanaactbive olfficou, Jor wh PN SRy

and Regriaris
Gruck Mon'bl

i sy
de o

e
Uu.ut L f;yp
P
4

0640141999

el ke W sl

Wit ate  cao Nwhiinmcmada e ¥ e

3.«..\ » S T F{h.’:“ } “P‘.f\""‘* T AT ):—:atcft:”l l;:: -..J’Lcug
Youra Falthfully,
f‘c(fcynb( sty Nparalitig .

Tnels~1.Cony of Qrder dn,15.7.97 nasged 1 Ma. ooy N, -
1 o ‘ 5'/0 a7t Ko, ;
non'ble CAT, Guwahati Bench, wliens b
: ) i ('po,cn-w/ Me.chant c.'\ l
@eUOPY Vs Uruly Queleieod Duddiu L, VL TR add daras
Hoa'ie guwehell jilgh Gourte Po: L qm '
3.5cheduled caste Certificate. DIST KW"WQ’

4eSchool Cervilficuice,.

A e onlet goneral.yant, Ansen girele
lubans s Gunnhoti 731201,

2.0AD(7NE ) /iTew Nelud,

C/ I\f "1;} \:/
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)‘fﬂf'he General pmanager,
Bhanat Senchar Ni. 341‘"\/ Jain e,
Sil.charx SSA .
,LmBe ROQ&O ‘
~silchar : 788001.

Sub s~ Casval jobourers(Grant of Temporsxy Staus erd

Rea““sw’%’%w Scherz, 1289 engaa;ed. Lel Cu.:f‘ 233 L
affer 35.05.85 ond vpty 16.09.93,

ith grea, nespect ond rumble subaission T bep te state
o

L ey D - ~ rvenm » -~ '. b Tt ‘.‘::-....'_-v—_
CO0.  AAL Imdicowolczen DmnAsyzes goden Line SValy and GRoWp-D

"opscoe Cleele, Gquuanals, and amotlc: ::-.:.'f.nui'::-"n cd petiiidn to the Caw’
C mteal pdministrative grivunol,guwahaty pena h vidc u:cirrm'\,l ADD~

Meation Nos- 299 of 1996 % 402 of 1904 i “1» rnyer o diness
the (ndicn of indir, the Director general,depay “mrn\, of 7elecomm-

nicauion, New Dellki. Do dhofrman meleson Do izalon, e Delid

b
mi the Cuilef (‘,enetml, Faer nsleson, Assa;m Telecom Clscic ulw.
‘b.m.“i o a;;:ve Saen fc susl Loboueer T the Dopuartnont. of wole.

Co- GUIIRRRACAVAGH Le Loudilal ULuoilh. as haw been oxtenied. o he

SCagual Lebovress working Doprzotrent of posis, whe [fontble C cntm

ral pduinistrative yritwisl, cuvehatd bonzii allowed these ) quiOﬁB
wide 1o order dabed 43th Auaust 1999 conr af which ig ovhmithel
herewits for needy neference’. Ageinst. the sold oxders dated 12,9.47

the gnion of w1adha cubaitied Weit Petition No 3007 of 1998 in the

),Lm ble Guwam;d.n High Court. The Honable High Bigh court, Guwehatl

by owder dotcl 6.01.1999 (eopy swhmitted herewith) affitmed the

Sau& onder daked 13.08.1997 pessed by tne central Admimistrcative TfuLm«l

», GuUNahatl Bench. Buatat Savcharn Nigom Limited is the suce-
essrwa.uu:m‘tem/s’c of ihe Dmejg'otﬂ. Genevalk, Depavtment of Teicudmiiie
cation, New Delhi, the Cunirmen, Qclecommunication, sevw Delhi and.

the Chdef @onceol Manorcs.Telocom, Aroamn Polacem 0 Qirele, Ulubori~7

Gusahaki - 7. So, You are ace bound by 221d arden dated 1%.08.1 1997
possed by the Gendrod  Admivistrodlom Tribungl, Guwahaki Dewnch anl
owdert doked 06.01.1999 passed by the Won ble Guwahaddt Migh court

. Wk, pebtiovu N6.3067 of 1998

Jie I sevved a4 ¥e casual Aokowienl uwdor e Departtment ef Tele.
coommunlcation, @ovi. of 1vdia. New Delli from 1989. 1 am suill

ﬁerwmg as the Caswal, 'Lal)oww(_; wdlere the phorat Sanahmm&m Tims -

ted, T wmow wovk as casual '~h@>awzm o te ﬁé& S oo Huim
Wie Jowdsdiction of the <.D.E{RINL). '~~~~“‘~rb » PLstRavimgany .

contda....?
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4T have beey wor’ﬁnﬁ M Ccasual Labouyeyr from 1989,

Vo Lemenbitled to get Tempovany status gnd. Regulaxisabion ag
P p‘@t ’S@'ﬁ, bez‘delc’ &ﬂ:te‘i, 130@8'0 1%7’ pmed. bj’ the Hﬁ‘n’ble CaaLon ol
WM) Guwaholi Bench ok Pivmed. by the pamw ot

= Iemtble Cuiohatd
Bigh Couek vide gaif owder doted, 6:01.1959. More than 6(cix) veors

have Sunce elopsed fyom the date of prasing o “he sald ordar by
e Yeaias ble central Adwixigreat iy

@ TRIDUnIL, Gurraiail seach Ll
?twef_ m%fﬁheen gl.ven. mempmiamy Svatug and n cgu.lm:J.ua‘bion as yet
S j:.;:}::,‘_,‘,...‘A_u.r.-;»::';-.'r.z alithousl. 2 rsveed the authox it concerncd again
. S

i thieaugh the ynlon - ywow NETE(BSNL) forc nedimess, 4 1o
herce thod now 1 gm e member of the. Barek mll‘s.eg ‘Te~

NN -Kmimgmj » FCZisTercd undex the Trzade
ne Regwtered o 201 d.22.07. 2003,

N aceme

we me benesr of TEMPORSZY 7 itius
*08-1997 pessed. by e

) N1 g . . L, Cuwinati Benen in the

. Oxi;f.mﬁ,', Applicalicy NGS.239 of 1996 and 302 ot 1995 ang order dated

06.01.1999 pogsed by the Hontble Guwaak;, High. covey in Wiy peddiian
N6:3007 of -99g Witz rce%n:ospec&ﬂ(ﬁ'a effect,

‘ Lor whick aek of your
mndnms E shall wemodm ovey 3vod*.e£ui o you, é[%z{,\, ,\;?‘.&.&; = .

fbl;ra Poatsatndy, T
E‘M&%Q‘I‘Eﬁ’. of order d€,45o8997 Passed b ::;yo Lry 7/4?&)4/0(/"“" CAr Kas .
C M Hentble: LDy Guwanatd Bench, - ' /? ‘

PO A ) a(
Z.Cony of Veder dt.G.1, 59 pelced by /A /@%/—u |
 Hon'ble Gimahats. 145,000 Couret

- A S e s
- l'q"::i K{;;l‘i-’(/-él.
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o : Dist s Cechar.

.{
CSub g~ Qasual Labourers fGrent of femporary Status and
Regwlarisacion) Schare -39 engaged in Qireles ,
... after 70.0%.85 g upto 10.00,9%,
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Bharay Sancher ¥igam Limited, k‘;n ‘“'/f;? .
Ny ‘.r. /’/ 4
\. t_‘_\\," . A ";I /- {
gilcher §354, P« : Silchar, \Qh~5hn,u¢qd%49’ f
. . ' . ' o - ‘; i
' Dist 3 gachar. BRI '
sub- s~ Casual Tnbowers (f‘r:‘ﬂ'*‘ cf menm #OREXY atatue

end Regularisation) Scheme-89 in gireles after. :
. . Iy

30.03.85 and upto 10,09,93,
Refl :- My Representation dt.17.03,04 .

sir,

I beg to inviie a reterencs 4o my representation C
which vwas submitied on 17e3.04 alonzg with true eopies of

o fen . -

te ozders in O slsvaca3y o0 uun?aod! anda y,p,lo.
06.01.4599 in regard to meent of Memnamppr dfndug
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ond ales
Hlaee

ia reg-

rotted that I have not been Tavouced with any reply as vet,

Hence the remindzr mede accompanied by the
representation GE.17-02.04 copy L whien is enciocs
with for ready refere-ne, '

Therefore, ( crave and oy that yowr hones
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Ul would

be gracicusiy pleased to look into the matter in the liabt
of the sald orders so that I may be granted the Temporary
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nu~¢~quepresentunlon dt.1(.3,04'7= ~-.uucﬂuvvﬂ<r

gtatus,
And for which sct of your kindness I ghall evow ‘
remain grateful to you.’ ;
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h tae Gencral manarer,
Bharaty. senchar ‘uigem Limited
silehar $SA, P.O.:Silchar, —
Dist ; Cachar.
Sub ;~ Casual Labourers (Grant of Temporary Status and
Regularisation) Schene ~89 éngaged in ¢irecles
~after 30.03.85 & upto 10.09.93.
Refs~ My Representation deted . 17.03.2004;
siz,

I.beg to. invite a reference. to. my ‘Representationt which.

was subaitted on 17.03,04 along with true coples of the r(Qrdera!
in 0,A,N0.299/96 dt.13,08,97 and W.P.N0.3007/98 dt.06-01-1999

in. regand to'Grant of vemporary Staetuss and also i beg to state

. ore
that more than/. month hee clapsed since the submission of the sag-
4 Sut LT is regretited that I bave wue been fa-

-with any reply as yet.
Honce the reminder made accompanied by original represa—l

ntation dt.77.03.04,(enclosed for reedy refercncef.

Therefore,z crave and mray that your honmm would he or.

v
sl us...y pileesesd to luo’{ ilato the mavter in the light ol the sa=w

14 ordexrs so that I may be granted the 'Temporary Statust.

tnd for which act your kinduees I shall ever remain. gra-

teful o you.
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